517  Papers Laid

1 ¥ ]

>
P N

MR. SPEAKER:
the Bulletin.

SHRI JYOTIRMOY BOSU: You
just read it out to the House that the

I have put it in

District Magistrate has apologised.
Let the House record it,
-MR. SPEAKER: The communica-

tion reads like this:

“....Shri Rasheed Masood, Mem-
ber of Parliament, was accordingly
arresteq at 1230 P.M. at Baghpat
on 9-7-1980 and then produced be-
fdre the Judicia] Magistrate, Mee-
rut at 7.30 P.M. who remanded him
to judicial custody upto 10-7-1980.
Shri Rasheed Masood was lodged on
9.7-1980 in the District Jail, Meerut.

I deeply regret that this informa-
tion was not sent to you earlier for
which I crave your indulgence.”

(Interruptions)

MR. SPEAKER: Why do you want
to obstruct the proceedings of the
House?

SHRI JYOTIRMOY BOSU: 1f you

want cooperation, you have to be
impartial.
(Interruptions)
I had given 5 privilege motion

against the District Magistrate, Meerut
for violating the rules; He diq not
comply with thye provisions of the
ruleg that I had quoted the other day.

(Interruptions)

MR. SPEAKER: If there is any point
left in it, you can again come.

SHRI JYOTIRMOY BOSU; This
man deliberately withheld the in-
formation from the House, Under the
rules, it is mandatory for him...
(Interruptions)

Ijo not protect the bureaucrats like
this.

MR. SPEAKER: I am not protecting
anybody. Why should I protect? What
are they to me? Mr. Faleiro,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported plan of subversion of the
North-Easzt:rn States styled “Opera-
tion Bhrahmaputra.”

SHRI EDUARDO FALEIRO (Mor-
mugao);: 1 call the attention of the
Minister of Home Affairs to the fol-
lowing matter of urgent public impor-
tance and request that he may make
a statement thereon:
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Reported plan of subversion of the
North-Eastern States styled ‘Opera-
tion Bhrahmaputra’ aimeq at the
creation of a new independent na-
tion comprising Meghalaya, Tripura.
Mizoram, Manipur, Nagaland and
some partg of Assam and Arunachal
Pradesh and the steps taken by
Government in this regard.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I am on a point of
order. I sought your permission.

MR_SPEAKER: What is your point
of order? Yoy have given me some-
thing in writing.

SHR] KRISHNA CHANDRA HAL-
DER: Sir, I am on a point of order.
Rulé 197(2)(il) says:

“Notices for a sitting received
upto 10.00 hours shall be deemed
to have been received at 10.00 hours
on that day and a ballot shail be
held to determine the relative
priority of each such notice on the
same subject....”

Sir, you can admit this Calling At-
tention for 15th July, but according
to the rule a notice can be given up
to 10 A. M. on 14th July and "ballot
shall be taken on the noon of 14th
July for the Calling Attention on
15th July. Buat todays Calling' Attén-
tion wag circulated on 11th July, So,
this is a departure from the normal
practice on admitting the Calling
Attention notices as enunciated unider
Rule 197,
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MR. SPEAKER: 12th and 13th July
were holidays. I have taken note of
that. Let me reply to this now,

Shri K. C, Halder has written to me
that Calling Attentions are normally
admitted only one day earlier, where-
ag the Calling Attention included in
today’s List of Business was admitted
severa] days earlier, i.e., on 11th July,
1980.

About the present notice, the House
would recall that on 11th July when
the subject matter of the Calling At-
tention was raised in the House, I had
observed that Calling Attention on the
subject wag under my active consi-
deration. It was in pursuance of this
observation that I admitted this Cal-
ling Attention for today as for Mon-
day 14th July Calling Attention on
another subject, namely, disruption of
telephone services in the country, had
been admitted,

I agree that the normal practice is
that Calling Attention is admitted only
one day in advance. But, there are a
few instances when Calling Attention
had been admitteq two or more days
in advance in the past.

For instance, on Monday, 2nd April
1979, Calling Attention was admitted
for Wednesday, 4th April, 1979. The
House was sitting on 3rd April also.
Similarly, on Saturday, 8th April 1978,
Calling Attention was admitted for
Tuesday, 11th April, 1978. There was
sitting of the House on intervening
day, i.e, 10th April. There would be
other instances also,

I fing that there is no bar in the
Rules of Procedure for admitting a
Calling Attention a few days in
advance.

DR. VASANT KUMAR PANDIT
(Rajgarh): Sir, it is more than 15
days that T had tabled a Calling
Attention ang a Short Notice Question
on the film Lok Parlok. You had
informed the House that the matter
is referred to the Government. Have
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you received any information on this?
To which Department did you ad-
dress the communication?

MR, SPEAKER: 1 have again re-
minded the Home Ministry regarding
that, I have already done that.
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woqe wiew ¢ T wgdrfear swar
L
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am on a point of
order.

__ woaw wg@aa - w1 ww Al waw
g AW |
Under what rule?

SHRI JYOTIRMOY BOSU: Under
rule 376.

LG 40
o ¥ ?

SHRI JYOTIRMOY BOSU: The
subject of my adjournment motion has
not been indicated.

quey  feepwma ®1%

MR. SPEAKER: No.

SHRI JYOTIRMOY BOSU: Please
don’t do that, I request you.

If you kindly read the Handbook,
para 14, you will see that the Member
has the right to request the Speaker...

MR. SPEAKER: He has a right to
request,

i SHRI JYOTIRMOY BOSU: You read
the rules.

MR, SPEAKER: ] have read the
rules, I have read it so many times.

It ig not obligatory.

I may read it out for the benefit
of the House;

“Where the Speaker is satisfied
prima facie that the notice of an
adjournment motion is inadmissi-
ble, he will refuse his consent with-
out bringing the matter before the
House and the member concerned
will be informed of the Speaker’s
decision.”

SHRI JYOTIRMOY BOSU: It says
in para (iii) ....(Interruptions).

MR.. Speaker Why do you inter-
rupt? It i3 a question of rules

styled Operation Bhrahmaputra (CA)

SHRI JAGDISH TYTLER (Delhi
Sadar): The other day a code was
agreed upon that both sides would
see to it that the House runs. The
question is who is the person who
hag broken that code. You have
got to settle that today.*** have got
to be stopped.

(Interruptions)

SHRI JYOTIRMOY BOSU: You ask
him to withdraw it.

MR, SPEAKER: Nothing which
casts aspersions or is unparliamentary
will be allowed to form: part of the
proceedings.

What more do you want to say?

SHRI JYOTIRMOY BOSU: My point
ig that when a Member gives an ad-
journment motion, he can well expect
that you will make a mention...

MR. SPEAKER: It is my discretion.

SHRI JYOTIRMOY BOSU: Why
don’t you read it out?

MR. SPEAKER: The Handbook

says:

“Once a member is informed of
the Speaker’s decision withholding
his consent, no discussion or point
shall be permitted to be raised in
the House either on the subject
matter of the notice or the reasons
for disallowance thereof.”

(Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): I woulq like to know
what the Minister of State in  the
Ministry of Defence is doing there.
Is the House going to be taken for a
ride like this? Why don’t you ask him
what he is doing there.

- ¥fau, TR nE fFar. ¥ a:g:r ks
3 T\ X IFEHR FT FA FT Q@
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***Expunged as

ordereq by the Chair.



523 Re. Plan of subuersion

, [§ﬁh George Fernandes]

There is a rule in this House that
a Member shall sit in his seat, (Inter-
ruptions)

, SHRI K. LAKKAPPA (Jumkur):
Please ask him whether he is in his
seat,
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Let us sit tégether, work together
and have useful discussions which
may, give something to this nation.

F%ﬂmw%wmaﬁ:gﬁaaq
o AT | (smwaw) L
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SHRI C. M, STEPHEN (Gulbarga):
You have given a ruling and he has
got up after that, We will not allow 1)
(Interruptions).

SHRI JYOTIRMOY BOSU: T am on
a point of order under Rule 349 sub-
xule (7). (Interruptions)
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SHR] C. M. STEPHEN: He is obs-
tructing the proceedings of the House.
(Interruptions)

oot
HRI JYOTIRMOY BOSU: My
point of order.... (Interruptions)

MR. SPEAKER: Over-rulesd,
Now, Mr. Faleiro.

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I call the attention of
the Minister of Homs Affairs to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:

Reported plan of subversion of the
North-Eastern States styled ‘Opera-
tion Bbarahmaputra’ aimed ai the
creation of 3 new independent na-
tion comprising Meghalya, Tripura,
Mizaram, Manipur, Nagaland and
Same parts of.Assam and Arunachal
Pradesh and the steps taken by Go-
verpment n thia regard.

4
@Y e

THE MINISTER OF STATE IN THE
MINISTRY OF TOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, the North-Kastern.region of our
cqupiry has been in asdisturb,ed state
for some time now. Some misguided
elements in Nagaland and Mizoram
and more recently in Manipur have
taken recourse to violence, affecting
peace and tranquility of the com-
munity in these greas, With  .the
signing_of the Shillong Agg:e\empg}. in
November, 1975, peage has Dprevailed
in? Nagalapd,.In .R,izgxam: apﬁi.Magii-
pur vigorous effortg are afoot to curb
lawlessness and restorle norgnal)cy.

4 Aba »

AT - bawbad s

2. For over ten months now, Assam
has witnesged, an ggitatign qver, . the
foreignerg issue. The normal life of
the community has been disrupted
and .development activitieg brought to
complete standstill, The- agitafion has
created an atmosphere of suspicion,
distrust and bitterness, Taking advan-
tage of the atmosphere created by
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the agitation in Assam, anti-national
ang anti-social elements have caused
large scale violence in which several
innocent people have lost their lives
and many rendered homeless, The
climate of violence created in Assam
has had its impact in other parts of
North East, specially in Tripura where
large-scale violence took place in
which over 530 persons ]ost their lives;
500 people were injured; and nearly 3
lakhs people had to leave their homes.
Communal hagymony has completely
disrupted. It has left scars which may
take long time to heal. Government
are taking all possible steps towards
an early restoration of normalcy and
speedy rehabilitation of those affected
persons.

3. Government have seen g docu-
ment entitleg ‘“Operation Brahma-
putra’. It appears to be work of some
anti-national and anti-social elements.

4. Government are extremely alert
to the developments in the sensitive
North East region and are keeping a
close watch over the situation. The
Government have also been conscious
of the need for an accelerated deve-
lopment of the area and are taking
suitabl measures in thig direction, All
possible assistance to, the States/Union
territories to deal with the situation
is being given. The Govemment will
safeguard integrity and solidarity of
the country at all costs.,

' SHRI EDUARDO FALETRO: While
the statement of the hon. Minister
broadly admits the existence of the

lan which is mentioned in the Cal-
ling Attention notice, that is, the plan
of subversion of the North-Eastern
States styleg Operation Brahmapu-
tra”, aimed at the creation of a new
independent nation consisting of
nbrtheastem areas, vet, I must say
‘that it is too vague and does not pin
down the specific facts. This seems to
have been the position of the Govern-
ment 1 suhmit with utmost deference,
for ‘quite some time now. T feel, this
country imd this House shoulg be

taken into conﬁdence . This' country
and this House must ‘Know what spe-
cific actg of subversion are there
and what actually the plan is about,
This is of vital national interest. This
country and this House must be taken
into confidence in regard to this
serious matter.

At the outset, I would like to say,
lest I be misunderstood, that I do
recognise that there are some genuine
grievances of the people in those areas.
I say so because I belong to an area
which has many of the so¢ial and
economic problems which are common
to the north-eastern areas, ] appre-
ciate their feelings, But while appre-
ciating their feelings and understand-
ing some of the grievances which are
in many other parts of the country
also, I think, the people in the north-
eastern areas will draw a.line between
settlement of their grievances and
secession from this country,, creation
of an independent nation gnd, much
mQre, creation of an independent na-
tion aided abetted and guideg by
foreign powers,

Now, I will put before this House
and, through you, to the Minister also,
the evidenge which is in my possession
concerning secessionist activities in
that area. My submissign is this. I will
not cast apy aspersions on the student
leaders of that area or doubt their
bonafides for the reason of their age
group and because, as I ‘have said,
some of the grievances appear to me
to be legitimate. But I would like to
say that, whether they know it or not,
they seem to have fallen into the
hands of powers which are working
behing the curtain and which aim at
secession of the entire area. What is
the, evidence? A leaflet captioned
“Bye-bye India” issued in the name
of the ‘United stateg of Assam’ has
been found in circulation in Gauhati
town of Assam. The leflets asserts:

‘You cannot destroy the spirit of
the Assamese, Nagas, Mizos. Mani-
puris, Gharos, who have jomneg at
a common platform to make the
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[Shri Eduardo Faleiro:]

eastern region free from bloody
Indians”.

A cyclostyled leaflet marked ‘secret’
carrying ‘guidelines for the total re-
volution in Assam’ contains a 35 point
programme for the secession of Assam
from India. This has been admitteq in
this House a few days ago in reply
to Unstarred Qn. No. 426, answered
on 11th June 1980 and asked by Mr.
Arjun Sethi angd Shri Mallanna. The
thirty five points are mentioned there,

The Seven United Liberation Army
—SULA—and the NAMAT comprising
Nagaland, Assam, Mizoram, Aruna-
chal Pradesh and Tripura have also
preached secession from time to time.
There are slogans given by Sula. I
will inform the House and I will in-
form the Minister, through you, what
they are. There are some grammati-
ca] errors, but I will put them as they
have come to me. Therpe are seven
points here:

(1) SULA would create a sove-
reign federation of the seven States;

(2) The SULA revolution for
liberation would be quite and cor-
rect;

(3) SULA not only loves its
brothers and sisters but also the
volunteers who are in these States
strugglinlg for existence;

(4) SULA would help when
evacuating the western people from
the States;

(5) SULA would never be a
fanatic mask of the revolutionary
forces;

(6) SULA would not indulge in
looting, cheating, snatching and kill-
ing for arms but would be a mirror
against western exploilers;

(7) SULA would give a genuine
sovereign country for the people of
the seven States.

12 34 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Three more pamphlets aiming at
subverting the loyalty of Assam have
come to notice as being in circulalion
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in Jorhat in the first week of July. It
criticises the Government for having
unleashed a reign of terror. The
pamphlet appeals to the Armed Forces
to stand behind the Assamese. If
further urges the Army, CRP, BSF
and Police to help the national cause
by helping the people of Assam, It
also supports the demand for seces-
sion.

I will pass it on to the Hon. Minis-
ter if he has not seen it. It 1z an
‘Appeal to Fellow Country-men’, it
says. It puts all the grievances....
(Interruptions).

I will tell you, It was signed by
the Members of the Co-ordination
Committee, Assam Agricultural Uni-
versity, Jorhat-785013. It says: ‘Kind-
ly circulate this app=al amongst your
colleagues and friends’ and it is said
to be sponsored by Borbheta Gana
Sangram Parishad, Jorhat. It con-
cludes:

“So, our fervent appeal to our
fellow Indians is to extend their
support to this mnational movement
and prove the inimical machi-
nations of the government ineffec-
tive. Also, more particularly, we
appeal to the armed forces and the
oil workers of India to stand solidlv
behind us in this great national
struggle.”

So. it is an appeal to the armed forces
and oil workers.

Now, isecession or otherwise, one
would not have felt so strongly if it
had been the people of this region
itself who felt it because, if they
themselves want to go.. ..

SOME HON. MEMBERS: No. no.

SHRI EDUARDO FALEIRO: If
they themselves hag felt this way,
one would not have felt so strongly.
It would be bad enough. It would
be against the constitutional set-up
which all of us have agreed to have.
It would be bad for the country’s
security—not only for the rest of the
country but for thoss peovle them-
selves who would be like small poc-
kets in the hands of foreign powers.
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But what antagomses us still more
and what makes one come more
strongly against this is the fact that
it is not the people of those areas
who are master-minding this. This is
masterminded by foreign powers. This
whole agitation is not aimed only at
the secession of Assam. The agitations
in Assam, Tripura and Manipur are
not isolated. There is a comprehen-
sive plan, a detailed plan, known as
‘Operation Brahmaputra® a technical
arrangement, to hava a new indepen-
dent country, and this is master-
minded by foreign countries, There is
one Super Power in this. In this glo-
bal power game, this country cannot
please everybody, it cannot please all
the Super Powers. Therefore, at
least one, if not two or more of them
would be interested in weakening this
country. The evidence is that one Su-
per Power is behind this ‘Opcration
Brahmaputra’, and apart from one
Super Power which is aiding and
which is master-minding the ‘Opera-
tion Brahmaputra’. (Intrrup-
tions)

AN HON. MEMBER: Which is that
Super Power?

SHRI EDUARDO FALEIRO: I
wouldg not mention. I dy not want to
embarrass the Government. If the
Government wants, it may disclose.
In this ‘Operation Brahmaputra’,
apart from one Super Power, there
are three of our neighbouring coun-
tries wheo are also involved and who
are helping in these agitations. In
these three, I would not include Pak-
istan.

The ‘Operation Brahmaputra’ rpro-
vides some of the relevant points; the
propositions or lines of action men-
tioned are as follows: —-

“There are a large number of
Nagas, Manipuris, Mizos, Khasis and
other tribal youths trained in gue-
rilla warfare, and considerable
quantities of arms and ammunitions
have been supplied to them. Ar-
rangeinents shall be made to train
up a big number of youth of Assam

styted Operation Bhrahmaputra (CA)

and other States {0 set up under-
ground forts in Block level.

“Enroll retired local high officials
and intelligent citizens, nhamely,
editors, journalists in fields, ccllege
and university teachers, writers,
poets, artists and nice-looking
smart, young girls cn monthly sa-
lary basis. A few experienced and
wel]l knowpn journalists of India
under CIA pay roll wil] train the
local journalists of India, editors
and literate group in... ”

I cannot vouchsafe for its authenti-
city; this is how it has come to me.

...(a) general propaganda
(b) psychological and Goebbel Lype
of propaganda.”

“Enroll the youth and student

leaders as salaries staff.”

Issue leaflets and booklets in
various names, Isolate the indige-
nous employees and officers to cre-
ate a sfrong sense of abhcrrence
against the Indian (that is, out-
siders) employees and officers,

“Start mass, non-violent move-
ments engaging the maximum pos-
sible number of youth and commu-
ters compensating for their Jlosses
of daily wages and earnings. On
the other hand, engage a small
group to start violence especially in
village areas, and gradually increase
the number of violences with loss
of life and properties and create
Panic among the non-Assamese...

MR. DEPUTY-SPEAKER: What is
your question?

SHRI EDUARDO FALEIRO: The
question will be whether this is cor-
rect or not correct, so that Govern-
ment comes out specifically with the
information.

..Watch the ativitieg of paid
leaders and workers and Govern-
ment and semi-Government offi-
cials and maintain separate records
for them.




































